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1. 	Praska Karasa, aged about 26 years. son of Praska Murty. village 
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4. 	Nachhika (iha.si, aged about 27 years, son of Bundana. At 
Deulabadi. P.O.Siriunia. 	

. i.unu Sana. aged anon I o vears son oi i ri lochan anoo 
....... 

.. . 	-,4 	L.-.. 	 er, r, 	- 
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inthitara, P.O.Siriguma. 
Pnka 211s1n rvh  fia arTM anouT 2 \3a1s 'ov of P -r'a of 
village Deulabadia, P.O.Siriguna. 	
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lv 	P'acka 'r ve' ahot25 ea' 	r'f Pihi At  

Bhaiumaska. P.O. Siriguna. 
ii. 	Hikaka Jandi. aged about 27 years son of Hikak Hira. At 
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Paraiapai, P. Co. Siriguma. 
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Siriguma. 
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21. 	i'auska Gopin, aged about 26 years, son oiP.Pandu, viiiae,FO 
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\pp1icants. 
Vrs. 
1. Union of India. represented through its General Manager. 
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Respondenis. 

Advocates for the appticants - 

.4 _1__ - - 	- - 	- 
tIUVUCjtCS 101 tllC tespo1!ueIlts — 

Ms K.C.Mjshra, FLK. Sahoo, 

K.R:\iohatl-',.' & B.P.Tripathy. 
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others belonging, to the district of Ravagada under Section 19 of the  
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Respondents in ni1t providing them job facility as compensation kr the 

acuuisition of their land. 

2 	Th case ofrne ppncts is T1 1 the" au heiog to a 	rø d'irict 

of ----------- --- ----- ---------- -------------- ------ 
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procedure. and maintaining the livelihood by cultivation. 111eir land has been 

acquired by the Raih\ay authorities through Land Acquisition Officer fbr 

con structon railway tracks for Koraput-Ravagacla Ralw~i.y Line glvin tileIli 

very poor compensatjon and assuring them that as land losers they would be 

provided withjobs in the Railways. Accordingly, Respondent No5 had 

i, 	 j pm Lmeu t ti' tM t11ttU L'tI u!I 1 RUIU 1U! mu ui uei u L' uvue nlii 

compensation and lob in Railways. 111ev have thrther disclosedthat wflereas 

sonic of the land losers/applicants have already been engaged by the 

;.-+t..-.- 1-.-..f. 	 ...-. 	 f.. '!i! (tlil_)HtI! 	 'ill 	l'1I!Lt.[I'..H LhIL.4 VI 	'HIUli 	i' nci OH 

4.10.198x. till date have not been 	given any job. Their allegation is that they 

muie to 'm'ei rev no 	iiur of Tflir 	tM1 it r'frw 
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eolisi:$ing of representatives fiom the State C+ en1nent as vell as the 

Railways was constituted for scrutiny of the list of 1411 candidates. The said 

Committee recommended 200 names of land losers for provid inn job s, out of 
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Iy(35 	 111ijfl 	jT 	ilso JPCJ1S fyri tii p1eidi 	'Put. t 	tht, 

apphcams in de Original Appiicaton and also fioni he counier reply that all 

the candidates in thisO.A. were aware of the recruitment process that had 

takenplace for providing jobs to 200 persons and at least 7 of the applicants 
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applIcants did not tally wjih the names in any of the list of land losers 

furnished by the District Land Acquisition Officer. Koraput. But none of them 

had either tepresented their glievaIlce before the competent authority during 

..-s..s •S- 	 tn1-s.ss-.-..-s 	 tI -s,-,is 	 k,s4,.. -s i-h.. i 	1%_,V CUI I '.1111'...' il'Jl LILU L1\ Lal\' ally a..'u'.jIi aM iiis 'vai ;-, US.'I5Jl S 	t1lL' 

subpii'teu 'h's Origmai ppi'ca'1er e' 	i'' i'95 a1er a 1ap. w o j.." 'e" 

years afler the cause 01 action arose, it is also surprislli that they have not 

filed anV ftTnml application fOr condonation of delay nor during the oral 

stmmisslon the learned counsel for the applicants was able to submit any 

convincing reasons to explain the delay. As dela defeats purpose. we would 
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like to refer here to thc n 	f 	th 	is 	idriuvsl o 	n 	eAiniioisSectio21 of 	titrati  

Tribunals Act, 1985, which reads as f011ows: 

"21.Limitation.-(i) A 	Tribunal 	shall 	not 	admit 	an 
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the application is made,within one 	from the year 
date on whicli such fniai order has been made 
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nstanaing anvtning cc'ntameci in 	UD-SCCtiOfl 

(i 	where 

the grievance in respect of which all 
applcat1on is made had arisen by reason of 
any order made at an', tulle during tile period 
oi!hree 'ears irnniedialeiv preceding (lie dale 

j 	 won whi 	h 	ctioii. 
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appicaton within such period." 
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provides for limitation for redressal of the grievances in clauses (a) and (b) 
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and siccjfic:, dic pCrjod of onc vear, Sub-secti ii (2) amplifies the 1imitaton of 

one ,car in r - p"c+ of r'e'c eoeeC under clIuses () and () arc1 an 

o'rrer 'iwit or six n-ionlnc in respecT of gr1e1nces covere1 by iib-seiron (2)15 
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Tr'bu a1 has been 21 en pov-.7cr to cotdone 1e delay, on 	i.ft 	ie't diat 

the 	 e satisfactorily exp'itn1 the oeii' in fii'rg the 11ppIicr'on 
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_.-1 nhix ti;yUil uL p lou 	 . 	rio a~pplicarif uiiusi. >-ve 

satisfactory explanation for the delay caused till date of filing of the 

application and then the question of satisfaction of the Tribunal in that behalf 

would arise. Their Lord ships have thrther emphasized that the explanation for 

the dcmy which occasioned after expiry of the period prescribed in sub-

sectjons (1) and (2) thereof must be explained properly and satisfactorily to 
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Ga.zkwad, 1995 SCC (L&S) 1148, where it has been held that a valid 

explanation is to be placed on record for coming to the conclusion that a case 
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g 	r th qo of l itti 	not ovro a pplication whichlossovee 	nimo 	 ka  

is clearly ban-cd by limitation. In the instant case, the applicants have 

approached the Tribunal after a decade of the cause of action taking place 

without submitting any application thr condonation of delay and in the 

circumstances and relying on the law set by the Apex Court in the matter in 

the case law referred to above, we are unable to overlook the limitation which 

is stajing at us ni tlj: Original Application. Thcrefbrc, without going into the 

merits of the case, we dismiss this Original Application at the threshold itse! 

being grossly barred by limitation. 


